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RA No. 107 of 1994
in
OA No. 1758 of 1993

New Delhi, this theSth day of aor
HOVIBLE'MR JUSTICE S.K DEAN, W CE BHAcRAY

sils H‘ JmI ".

Shri D.P, Tiwari, T T ——

§/0 shri N, P, Tiwari,

Working ass Bill Clerk & Challan

Despatcher, Circle~-1, Commissioner -

of Income Tax, Kanpur

( Applicant No.4 in CA No. 1758/93)

( through K.B. S.Rajan, Advocate)
ss sss ss4 Rey iew applicanto

Vs,

de Union of India,
rﬁﬁfgc@?ytg? stggﬁzgryﬂrorth Bl
New Delhi. | i -

» The Chairman,
ot A et Bigagt T

3. The Chief Commissioner of Income-Tax

Admn. ) Cadre Control A i
State of U,P.,Ashok Mar;fhmty’

Ayalyar Bhawan, Lucknowss, ..., ... Respond ents

ORD ER(by Circylation)

( delivered by Hon'ble Mr B.N.Dhourd iyal, Member{ A)
45} This application has bheen filed
¥ by Shri D.P,Tiwari, aPplicant No,4 in 0.A, No, 1758/93
The review has been Sought on the ground that
certain additional infarmation hr'ie Since been

Surfaced to prove that he Was performing the dyuties

HP i

of LD.C.  Another groumd for the Teview is that
though this Tribunal has held "this means we have
to see whether the duties, functions and responsibilities
of the applicants were similar to those of Groyup D |
ernployee;,"yet ithas- not gone into the facts
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The review applicant refers to the latest order
dated 2.2.1994 in which some clerical duties
have been assigned to the applicants, It is
clai_med on this basis ta'pplican,tglgre' in fact

perfornimg 3ll the duties of the L.D.Cs)

There are two modes of recruitment
to the post of L.D.C.; one through the Staff Sellecticm
Commission and the other by promotion from
Group-D, from which 10% vacancies are ear-marked,
The case of the applican®does not fall in any
of these categories as those Senior to them in
® -GroupD are still awaitingl their turn for
appointment as L.D,C. We have taken judicial
note of the fact that they are graduates and

have enjoined upon the respondents to consider

allowing them to appear in the S. S.CJ/Examination

after relaxation of age. It has alreddy been

held that for invcking the principle of'Equal Pay
for Equal Work!', it is for the applicants to
prove that their charter of duties is identical
in all respects to that of the L.D.Cs, The faet
| that they are performing some of the dyties of
» the L.D.Cs also cannot give them an adv antage

over their seniors in Group D,

We hold that the petitiorer has failed to
establish that there is an error apparent on the
face of record in our judment dated 11.2, 1994,

The review petitioner is, therefore, rejected,

.@'Ncl '
(ki'l' ( S-EEZhaon )

' ( B«N.Dhound iyal )
/sds/ Member (A) Vice Chairman
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